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 Heard Learned counsel for respondents and
applicants.  It is submitted by applicant counsel
that the punishment to the Rule 16
proceedings has been passed vide order dated
10.12.2019 (Annexure - A/7) for recovery of
Rs. 25,000/- and reduction by one stage
without cumulative for one year.   Learned
counsel for the respondents submitted that the
appeal filed by the applicant at Annexure A/8 is
pending.  In view of the submissions,  since the
statutory remedy has not been exhausted by
the applicant the OA is disposed of at this stage
with a direction to the appellate authority cited
Respondent No. 4 to consider the appeal at
Annexure - A/8 on merit as per provision of law
and dispose of the same by passing a reasoned
and speaking order, copy of which be
communicated to the applicant within a period
of two months from the date of receipt of a
copy of this order.  Till the disposal of the
appeal, no further recovery from the applicant
as per order dated 10.12.2019 is to be
undertaken. Urgent copy of this order to
learned counsel of both the sides. 

OA is disposed of accordingly without
expressing any opinion on the merit. 
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